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$1&2
. *  INTHE HIGH COURT OF DELHI AT NEW DELHI
+ T ITA312017 & CMNod6972017
+  ITA32/2017 & CM Nos.1698-9972017
COMMISSIONER OFINCOMETAXTV ... Appellant

, Through Mr. Dileep Shivpuri, Mr.. SanJay -
T o Kumar and Mr. Vikrant A.. .
| - Maheshwari, Advocates.

Versu's | |
: M/S DAURALA FOODS & BEVERAGES P LTD ..... Respondent | \
- Through None

A CORAM ‘ o '
- HON'BLE MR. JUSTICE S“RAVINDRA BHAT
- HON'BLE MR. JUSTICE NAJMI WAZIRI -
o S " ORDER ‘
' % ‘ -13,02.2017
CM No 1698/2()17 (for exemptlon)

“Allowed, subject to all Just exceptlons
" The appl1cat1on stands d1sposed off

ITA Nos. 312017 & CM_No.1697/2017 & ITA 3212017 & CM
‘Nos.1699/2017 ( N I

! At the outset the Court notlces that both appeals are grossly tlme .
barred by 890 days wh1ch 1s the’ trme taken by the Revenue to re- ﬁle the
appeals In both 1nstances the explanatlon for the delay 1s Jess then' )
convrncrng, the Revenue states the heavy workload of appellant Wh1ch it |

o unable to effectlvely manage as well as the lack of manpower The other "

., reason ‘stated is the reorganlzatlon of its panel ‘counsels. Both d1d not
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- constitute “sufficient cause” to enable the Court to condone the delay.
The applications and appeals are éccOrdingly dismissed. - f
S. RAVINDRA BHAT, J.

R NA%AZIRI, J.
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